
Misc ( Crl) 118/2019

04.10.2019

Seen bail petition filed by the Ld. Counsel for defence

seeking   bail  for  the  accused  Saynal  Hoque  u/s  439

CrPC. 

Perused  and considered  the  materials  on

case record. Heard and considered the submissions put

forwarded by the Ld. Addl. P.P for the State as well as

Ld.  Counsel  for  defence  seeking  bail  for  the  above

named accused person.

Seen  the  report  as  submitted  by  the  I.O

concerned  from  which  it  is  revealed  that  the

investigation of this case has already been ended in the

charge-sheet. The L.C.R as called for received. Perused

and considering the materials on record. 

After  considering  all  the  facts  and

circumstances of the case, it appears that the accused

person has been arrested on 04.09.2019 and since then

has  been languishing  behind  the  jail.  It  also  appears

that  in  this  case  the  charge-sheet  has  already  been

submitted  against  the  accused  person  and  in  my

considered view the enlargement of the accused person

on bail at this stage will in no way hamper the pace of

the investigation as the investigation has already been

completed. That apart accused person appears to be a

local  person,  which  minimize  the  change  of  feeding

from justice. 



Considering  all  these  factors  as  well  as

considering the period of detention and to provide an

opportunity  to  the  accused  person  to  prepare  his

defence and to face free trial, I feel inclined to grant the

privilege of bail in favour of the above named accused

person.  Accordingly,  above  named accused  person  is

allowed to go on bail of Rs. 15,000/- (fifteen thousand)

with a surety of the like amount  to the satisfaction of

the Ld. S.D.J.M (M), North Salmara, Abhayapuri.

 Send  down  the  L.C.R  along  with  the
charge-sheet to the court below. 

This Misc Case is disposed of accordingly.  


